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IN THE CENTRAL ADMINISTRATIVZ TRIZUN
PRINCIPAL BZNCH

O;A. No. 807/96

New Delhi, this the 10th Day of February, 1997
Hon'ble Smt,Lakshmi Swaminathan, Member (3J)

shri Bir Singh

s/o Shri Nakli Ram

Ex.Casual Labour under PAO{ORs)
Bengal fnginesers Group & Centre,
Roork2e-247667, U.P, -

R/o A-84, Rajev Nagar,
Bhalusyari Diary, D2lhi-42

- . ees applicant
(By AdVocate Shri S.K. Sauhney )

Us,
1., Controller Genesral of Accounts
- Defere Ministry,
West Block-V, RK .Puram,N/Dalhi

2. Accounts Officer{Pa0) (ORS)
Bengal Group of Enginsers and Centre

Roorkee
ork e+« nespondents

(By Advocate Mrs PoK,Gupta)

0RO ER (ORAL)

The grisvance of the applicant in this casz is
that in spite of the fact «that he had worked a:c casual
labourer from 16.%.85 to 18.3.1395 for various pariods
as mentianed in the‘OA,.uhich are not denied by the

resgondeﬁts,he has been illegally dissngaged. Tharefure,

‘he has sought a direction to % raspondent 2 that he

may be considsered for amployment as casual labour
the

- in preference to/freshers and persons with lesscr lensth

of servicse, -

2 I have sezn the plzadings and also hzard both
the learned counssal,

3. In viey of the above fzcts and circumstances
of the case and the recent judgment of the Hon'ble

Supreme Court in (Central Welfare Boagrd &0rs v, Mg

- Anjali Bepgri & Ors (SCSLJ 1996(2)page.318) tnis 0.4,

is disposed of pith the followying dirsctionsi-

(1) In cas2 the respondants have work of a

c asual nature, they shall considar the cs3s=
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of the anplicant for re-engagement in praferance to
freshers and persons with lesser l2nqth of service,
Gofe is disposed of as above, No order as to casts,

(smt.Lakshmi 3waninathan)
Membar (J)




